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 അവതഭാരനികേ 

സകബഭാര്ഡനികനററ  സലെജനികസ്ലേഷൻ  സമനിതനി  (2021-2023)-യുസടെ  അദദ്ധ്യക്ഷനഭായ
ഞഭാൻ സമനിതനി   അധനികേഭാരസപടുതനിയതനുസരനിചറ,     സമനിതനിയുസടെ    പതനിനഭാറഭാമതറ
റനികപഭാര്ട്ടേറ  സമര്പനിക്കുന.  

പതനിനഭാലെഭാന്റിം കകേരള നനിയമസഭയനിസലെ സകബഭാര്ഡനികനററ സലെജനികസ്ലേഷന് സമനിതനിയുസടെ
നഭാലെഭാമതറ  റനികപഭാര്ട്ടേനിസലെ ശനിപഭാര്ശകേളനികന്മേല് സര്കഭാര് സസതീകേരനിച നടെപടെനി സന്റിംബനനിച
ആക്ഷന് കടെകണ് റനികപഭാര്ട്ടേഭാണനിതറ. 

പതനിനഭാലെഭാന്റിം  കകേരള  നനിയമസഭയനിസലെ  സകബഭാര്ഡനികനററ  സലെജനികസ്ലേഷന്  സമനിതനി
(2016-2019)-യുസടെ  നഭാലെഭാമതറ   റനികപഭാര്ട്ടേറ  2017  മഭാര്ചറ   8-ാ തതീയതനി സഭയനില്  സമര്പനിച്ചു.
പസ്തുത  റനികപഭാര്ട്ടേനിസലെ   ശനിപഭാര്ശകേളനികന്മേല്   സസതീകേരനിച    നടെപടെനികേള  സന്റിംബനനിച
സര്കഭാര്   മറുപടെനി   വനിവനിധ   കയഭാഗങ്ങളനിലെഭായനി   സമനിതനി   പരനിഗണനിക്കുകേയുണഭായനി. അതനിസന
അടെനിസഭാനതനില് തയഭാറഭാകനിയതഭാണറ ഈ റനികപഭാര്ട്ടേറ. 

2023  മഭാര്ചറ  03-ാ  തതീയതനി  കചേര്ന്ന  കയഭാഗതനില്  സമനിതനി  ഈ  റനികപഭാര്ട്ടേറ
അന്റിംഗതീകേരനിച്ചു.

എന്റിം. എന്റിം. മണനി,

തനിരുവനന്തപുരന്റിം, അദദ്ധ്യക്ഷന്,
2023  മഭാര്ചറ  14 .    സകബഭാര്ഡനികനററ സലെജനികസ്ലേഷന് സമനിതനി.



ററിപപപ്പോര്ടട

പതറിനപ്പോലപ്പോലാം  പകേരള  നറിയമസഭയറിലല  സപബപ്പോര്ഡറിപനറട  ലലജറിപസ്ലേഷന്  സമറിതറി
(2016-2019)-യുലടെ  നപ്പോലപ്പോമതട  ററിപപപ്പോര്ടറിലല  ശറിപപ്പോര്ശകേളറിപന്മേല്  സര്കപ്പോര്  സസസ്വീകേരറിച
നടെപടെറി സലാംബനറിച ആക്ഷന് പടെകണ് ററിപപപ്പോര്ടട.

അദദപ്പോയലാം   I

പതറിനപ്പോലപ്പോലാം  പകേരള  നറിയമസഭയറിലല  സപബപ്പോര്ഡറിപനറട  ലലജറിപസ്ലേഷന്  സമറിതറി
(2016-2019)-യുലടെ    നപ്പോലപ്പോമതട  ററിപപപ്പോര്ടട  2017   മപ്പോര്ചട   8-ാം  തസ്വീയതറി   സഭയറില്
സമര്പറിച.  The Unorganised Workers’ Social Security Act, 2008-ലല (2008-ലല
33-ാം  പകേന്ദ്ര  ആകട)   വറിവറിധ  വകുപ്പുകേള്  പ്രകേപ്പോരലാം  നല്കേലപട  അധറികേപ്പോരങ്ങള്
വറിനറിപയപ്പോഗറിചലകേപ്പോണട  പുറലപടുവറിച  800/2010,  156/2011,  140/2011,  669/2013,
31/2014 എനസ്വീ നമ്പര്  എസട.ആര്.ഒ.-കേള്  11-11-2015-ാം തസ്വീയതറി    പചേര്ന  സമറിതറി
പയപ്പോഗതറില് സൂക്ഷ്മപരറിപശപ്പോധന നടെത്തുകേയുലാം ലതപ്പോഴറിലലാം പുനരധറിവപ്പോസവലാം, നറിയമലാം എനസ്വീ
വകുപ്പുകേളറിലല  ഉപദദപ്പോഗസ്ഥരറില്  നറിനട  ലതളറിലവടുപട  നടെത്തുകേയുലാം  ലചേയ.  എസട.ആര്.ഒ.-കേളുലടെ
വറിശദമപ്പോയ  പരറിപശപ്പോധനയറിലൂലടെയുലാം  ലതളറിലവടുപറിലൂലടെയുലാം  സമറിതറികട  പബപ്പോദദലപട
വസ്തുതകേളപ്പോണട  സമറിതറിയുലടെ  നറിഗമനങ്ങളുലാം ശറിപപ്പോര്ശകേളുമപ്പോയറി  നപ്പോലപ്പോമതട   ററിപപപ്പോര്ടറില്
ഉള്ലപടുതറിയറിരുനതട.

പ്രസസ്തുത ററിപപപ്പോര്ടറിലല ശറിപപ്പോര്ശകേളറിപന്മേല് ലതപ്പോഴറിലലാം നനപുണദവലാം  (ബറി),  (ഇ)
വകുപറില്  നറിനലാം  യഥപ്പോക്രമലാം  30-4-2018,  29-9-2022  എനസ്വീ  തസ്വീയതറികേളറിലല  കേതട
മുപഖേന  ലഭറിച  നടെപടെറിപതറികേകേള്  12-9-2018,  20-12-2022  എനസ്വീ  തസ്വീയതറികേളറിലല
പയപ്പോഗങ്ങളറില്  സമറിതറി  പരറിഗണറിക്കുകേയുലാം  ഖേണറികേ  2  മുതല്  32  വലരയുള
ശറിപപ്പോര്ശകേളറിപന്മേല് സസസ്വീകേരറിച  നടെപടെറി  അലാംഗസ്വീകേരറിക്കുകേയുലാം ലചേയ.  ഈ ററിപപപ്പോര്ടറില്
സമറിതറി ശറിപപ്പോര്ശകേളുലാം  അവയട  സര്കപ്പോരറില് നറിനലാം ലഭറിച മറുപടെറികേളുലാം ഉള്ലപടുതറി
അദദപ്പോയലാം II ആയറി  പചേര്തറിരറിക്കുന. 

അദദപ്പോയലാം   II

സമറിതറി   (2016-2019)-  യുലടെ  നപ്പോലപ്പോമതട   ററിപപപ്പോര്ടറിലല   ശറിപപ്പോര്ശകേള്  ,   സര്കപ്പോര്
മറുപടെറി എനറിവ

എസട.ആര്.ഒ. നമ്പര് 800/2010  

ശറിപപ്പോര്ശ   (  ഖേണറികേ   2)

The Committee notices that even though the Central Act was notified on  
31-12-2008, the very first day after it got the assent of the President, it took 20
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months  for  the  State  Government  to  frame  rules  pertaining  to  the  Act.  The
Committee enquired the reason for the delay in framing rules. The witness replied
that the delay occurred on the part of the concerned Departments to scrutinise and
finalise the rules.  The Committee opines that without proper rules the Act cannot
be implemented in the State and hence such delay in issuing the rules will defeat
the intention behind the Act.  Hence the Committee recommends to avoid such
delay in future.

സസസ്വീകേരറിച നടെപടെറി

     Government is now vigilant to avoid delay in framing State Rules.

(ലതപ്പോഴറിലലാം നനപുണദവലാം  (ഇ)  വകുപട  29-9-2022-ലല ഇ 3/110/2017-എല്.ബറി.ആര്.ഡറി.
നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന സമറിതറി പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   3)

The Committee notices that in these rules the name of the Board is written as
the  Kerala  State  Unorganised  Workers’  Social  Security  Board  whereas
sub-section (1) of section 6 of the Act and rule 2(b) of the rules provide that the
name of  the  Board shall  be (Name of  the State)  State Social  Security Board.
Hence the Committee recommends to change the name of the Board as  'The
Kerala State Social Security Board for Unorganised Workers'.

സസസ്വീകേരറിച നടെപടെറി

The  name  of  the  Board  has  been  changed  as  'The  Kerala  State  Social
Security Board for Unorganised Workers'  as per G.O.(P) No. 48/2022/LBR dated
13-6-2022 (S.R.O. No. 611/2022-അനുബനലാം I).

(ലതപ്പോഴറിലലാം നനപുണദവലാം  (ഇ)  വകുപട  29-9-2022-ലല ഇ 3/110/2017-എല്.ബറി.ആര്.ഡറി.
നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന സമറിതറി പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   4)

The Committee notices that clause (k) of section 2 of the Act refers to the
monthly earning of an amount and clause (n) of section 2 refers to monthly wage
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in respect of self employed worker, as may be notified by the Central Government
or State Government. The Committee enquired whether the State Government has
notified the monthly earning or wage in respect of a self employed worker or the
State Government agrees to the Central norms in this regard and any notification
has been issued regarding these.  The witness replied that notification has not been
issued yet  and steps  are  being taken to issue notification.   The Committee  is
distressed to note that even after 7 years of notification of the Act, nothing has
been done in favour of workers in the unorganised sector.  The Committee takes
serious exception on the approach of the Government in having furnished such
evasive reply.  The Committee feels that without the implementation of various
provisions of the Act which are essential, the Act cannot be implemented.   The
Committee  wants  the  Government  to  look into  this  matter  seriously  and  with
utmost  interest  and  recommends  to  issue  notification  regarding  the  monthly
earning and monthly wage in respect  of  self  employed worker or if  the  State
Government  agrees  with  the  Central  Government  in  this  matter,  it  has  to  be
brought out as notification without further delay.

സസസ്വീകേരറിച നടെപടെറി

The earning of a 'self-employed worker' under sub-section (k) of section 2 of
the Unorganised Workers'  Social Security Act, 2008 (Central Act 33 of 2008)
has been revised as Rs.400 per day and 'wage worker'  under sub-section (n) of
section  2  of  the  said  Act,  as  Rs.11,250  per  month  as  per  G.O.(P)  No.
52/2022/LBR dated 16-6-2022 (S.R.O. No. 613/2022– അനുബനലാം II).

(ലതപ്പോഴറിലലാം നനപുണദവലാം  (ഇ)  വകുപട  29-9-2022-ലല ഇ 3/110/2017-എല്.ബറി.ആര്.ഡറി.
നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന സമറിതറി പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   5)

The Committee enquired whether the word  ‘year’ is defined for all general
purposes including budget and audit. The Committee also enquired the propriety
of fixing 30th September and 31st December as last date for the submission of
budget and audit reports. The witness assured that the Department has decided to
verify these aspects specifically. The Committee recommends to issue clarification
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for the word  ‘year’ under  definition.  The Committee wants the Department to
verify the matter and recommends to furnish reason for fixing 30 th September and
31st December as last dates for submission of budget and audit reports and if found
necessary, to make amendments in the rules.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   6)

The Committee  opines  that  the  provision of submitting Audit  report  and
Annual  report  before  the  Legislature  is  seen omitted  in  the  rules.   Hence the
Committee recommends to include the provisions for submitting Audit Report and
Annual Report before the House in the rules and amend accordingly. 

ശറിപപ്പോര്ശ   (  ഖേണറികേ   7)

The Committee points out that the word  'only'   is wrongly used in rule 3.
Hence the Committee recommends to correct the sentence as  '  The unorganised
workers registered under section 10 of the Act and rule 25 of these rules only shall
be eligible for the benefits' .

ശറിപപ്പോര്ശ   (  ഖേണറികേ   8)

The Committee recommends to correct the word ‘implemention’ in the
second line of sub-rule (3) of rule 5 as ‘implementation’.  The Committee
points out that the wording  ' .... specified in the concerned scheme, which shall be
under the guidance of the Board’ in sub-rule (4) of rule 5 lakhs clarity and
opines that if the portion ‘which shall be under the guidance of the Board’ is
applicable to the scheme, comma after the word scheme is not necessary in this
context.  Hence the Committee recommends to delete the comma after the word
scheme in sub-rule (4) of rule 5.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   9)

The Committee notices that sub-rule(2) of rule 6 states that  ‘each category

shall  consist  of  at  least  one  member  each  from Scheduled  Castes,  Scheduled

Tribes or  minority community.’ But sub-section (4)  of  section 6 of  the  Act

stipulates  that  adequate  representation  shall  be  given  to  persons  belonging  to

Scheduled Castes, Scheduled Tribes, the Minorities and Women.  The Committee

points out that the usage '  or minority community'  is against the will of the Act,
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since Scheduled Castes/Tribes representation cannot be substituted with minority

representation.  Hence the Committee recommends to substitute a comma instead

of  ‘or’ before the words minority community in sub-rule (2) of rule 6.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   10)

The Committee notices that sub-rule (2) of rule 7 provides that a member

belonging to clause (a) to (c) of sub-rule (1) of rule 6 shall cease to be a member

when he ceases to represent the category of interest from which he is nominated

and the term of office for these members shall be three years from the date of

nomination as per sub-rule (1) of the same rule. The Committee also notices that 

5 eminent persons from civil society associated with the field of Labour Welfare,

Management,  Finance,  Law  and  Administration  are  to  be  nominated  as  per

sub-rule (1) (c) of rule 6.  Here as per the provision in sub-rule (2) of rule 7, these

members cease  to  be members  only when they cease  to  be members of  civil

society.  The Committee asks how the sub-rule (2) is applicable to these members

and is of the opinion that this sub-rule shall be made applicable only to members

nominated under (a) and (b) of sub-rule (1) of rule 6. The Committee wants to

amend the rule accordingly.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   11)

The Committee notices that as per sub-rule (1) of rule (8),  a member of the

Board  other  than  an  ex-officio  member  can  resign  his  office  and  that  the

Chairperson and the  member  secretary  are  ex-officio  members  of  the   Board.

Here as per rule 8 (1), any member nominated under clause (e) of sub-rule (1) of

rule  6  representing the  Government  Departments  can  resign.   The Committee

doubts  the  legality  of  the  provision  and  the  witness  opined  that  members

representing Government Departments have no official capacity to resign, as per

rule 7(4). Hence the Committee recommends to amend sub-rule (1) of rule 8 as 'A

member of the Board, other than an ex-officio member and a member nominated

under sub-rule 1(e) of rule 6, may by writing under his hand addressed to the

Chairperson shall resign his office at any time'.
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ശറിപപ്പോര്ശ   (  ഖേണറികേ   12)

The Committee recommends to correct the word  'their'  in the last line of
sub-rule (2) of rule 7 as  'his'.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   13)

The Committee notices that it is stated under sub-rule (3) of rule 8 that the
chairperson  shall  place  before  the  next  board  meeting,  the  receipt  of  the
resignation letter from a member.  The Committee opines that the usage 'receipt of
resignation letter'  is incorrect and recommends to delete the words 'the receipt of'
from sub-rule (3) of  rule 8.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   14)

The Committee points out that sub-rule (4) of rule 8 provides that the Board
shall inform the Government the acceptance of resignation of a member.  Though
time limit is prescribed for taking a decision on the resignation letter and also for
reporting the same to the board, no time limit is seen prescribed for informing the
same to the Government. To the query of the Committee, the witness stated that
time limit has to be fixed for reporting the same to the Government and agreed to
fix a time limit for the purpose.  Hence the Committee recommends to fix a time
limit for the Board to inform the Government the acceptance of resignation of a
member and modify the rule accordingly.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   15)

The Committee notices that sub-section (6) of section 6 of the Act provides
that the State Board shall meet at least once in a quarter.  But sub-rule (1) of Rule
11 provides that the Board shall meet  at least once in four months.  Since the
provision in the Act  makes it  mandatory that  the  Board shall  meet  once in 3
months, the Committee opines that sub-rule (1) of rule 11 is against the provisions
of the Act. Hence the Committee wants to correct sub-rule (1) of rule 11 as 'The
Board shall meet at least once in three months'  instead of 'four months' .

ശറിപപ്പോര്ശ   (  ഖേണറികേ   16)

    The Committee points out that sub-rule (3) of rule 11 provides that the
Chairperson shall have powers to call special meetings of the Board at any time to
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decide any matter which is urgent.  Since the Committee thinks that two usages
'decide'  and 'which is urgent'  will limit the powers intended for the Chairperson,
the Committee recommends to substitute the word 'consider' for the word 'decide'
in sub-rule (3) of rule 11.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   17)

The Committee notices that the quorum of the meeting of the Board is 7,
with at  least  one member each from the category of unorganised workers and
employers of unorganised workers.  The Committee enquired whether the Board
can transact business without official members and the witness replied that it is an
omission on the part of the Department to not include the official members and
will take steps to include them in the quorum of the meeting of the Committee.
Hence the Committee recommends to amend rules accordingly.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   18)

The Committee recommends to correct 'adjourn the meeting to another date'
as   'adjourn the meeting to a date'   in sub-rule (2) of rule 15.  The Committee
recommends  to  delete  the  portion  'irrespective  of  the  number  of  members
attending the meeting'  since it is already provided as 'whether there is prescribed
quorum or not'  in sub-rule (2) of rule (15).  The Committee also recommends to
correct the usage 'the adjourned meeting' as 'that meeting'. The Committee points
out  that  there  is  a  difference  between'  adjournment  of  a  meeting'   and
'postponement of a meeting'.  Hence the Committee thinks that the word postpone
will be more appropriate in this context and hence recommends to amend sub-rule
(2) of rule 15 accordingly.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   19)

The Committee notices that sub-rule (3) of rule 16 provides that in case of
equal number of votes on any issue, the matter shall be decided by exercising a
second vote or casting vote by the Chairperson.  The Committee points out that
the portion 'second vote or casting vote' is vague.  The witness informed that the
process of casting vote is more viable and the Committee recommends to delete
the words 'a second vote or'  in sub-rule (3) of rule 16.
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സസസ്വീകേരറിച നടെപടെറി   (  ശറിപപ്പോര്ശ ഖേണറികേ   5 - 19)

Necessary amendments have been made as per G.O.(P) No. 48/2022/LBR
dated 13-6-2022 (S.R.O. No. 611/2022-അനുബനലാം I).

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)   വകുപട  29-9-2022-ലല  ഇ 3/110/2017-
എല്.ബറി.ആര്.ഡറി. നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന
സമറിതറി പയപ്പോഗലാം അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   20)

 The Committee notices that sub-rule (2) of rule 17 states that 'the minutes
signed by the Chairperson shall be read over to the members in the next meeting.
Modifications, if any, thereon shall be signed by the Chairperson and the Secretary
after such modification and confirmation on it.' The Committee enquired whether
it is proper to modify the minutes which is already signed by the Chaiperson.  The
witness replied that modifying approved minutes is not a good practice and opined
that if a minutes is approved by the Chairman the decisions in that minutes will be
final  and  no  one  can  modify  the  minutes.  The  Committee  also  could  not
understand the phrase 'and confirmation on it' . Hence the Committee recommends
to seek clarification in this regard. 

സസസ്വീകേരറിച നടെപടെറി 

Recommendation  of  the  Committee  is  noted  for  future  reference.  After
examination it is found that there is no need to amend Rule 17(2) of the  Kerala
Unorganised Workers'  Social Security Rules, 2010.

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)  വകുപട  29-9-2022-ലല  ഇ 3/110/2017-എല്.ബറി.ആര്.ഡറി.
നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന സമറിതറി പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   21 )

The  Committee  notices  that  sub-rule  (4)  of  rule  25  provides  that  'The

District Collector or the authorised officer shall enter the name of the applicant in
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a register, after allotting a unique identification number'.  Since the register is the

basic  record  for  registration  of  unorganised  workers  the  Committee  enquired

whether a format has been prescribed for the register.  The witness replied that a

format has not been prescribed yet and the Committee recommends to prescribe a

format for the register and hence to amend rules.  

സസസ്വീകേരറിച നടെപടെറി 

 Necessary amendments have been made as per G.O.(P) No. 48/2022/LBR

dated 13-6-2022 (S.R.O. No. 611/2022-അനുബനലാം I ).

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)   വകുപട  29-9-2022-ലല  ഇ 3/110/2017-

എല്.ബറി.ആര്.ഡറി. നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന

സമറിതറി പയപ്പോഗലാം അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   22)

The Committee enquired the propriety of prescribing the application form in

English  for  registration  of  unorganised  workers  and  recommends  to  issue

application forms in Malayalam and Hindi also.

സസസ്വീകേരറിച നടെപടെറി 

Action is being taken to issue application forms in Malayalam and Hindi.

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)   വകുപട  29-9-2022-ലല  ഇ 3/110/2017-

എല്.ബറി.ആര്.ഡറി. നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന

സമറിതറി പയപ്പോഗലാം അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   23)

The Committee recommends to substitute 'and'   instead of a comma in last

line of sub-rule (2) of rule 7 and also delete the comma after the word 'appeal' in

line 4 of  sub-rule (7) of rule 25.  The Committee recommends to delete the

comma after the word 'meeting' in line 2, sub-rule (2) of rule 15.  The Committee

recommends to delete the comma after the word 'letter'  in sub-rule (2) of rule 8

and delete the comma after the word 'term'  in sub-rule (5) of rule 7.

392/2023.
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സസസ്വീകേരറിച നടെപടെറി

Necessary amendments have been made as per G.O.(P) No. 48/2022/LBR
dated 13-6-2022 (S.R.O. No. 611/2022-അനുബനലാം I ).

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)  വകുപട  29-9-2022-ലല  ഇ 3/110/2017-
എല്.ബറി.ആര്.ഡറി. നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന
സമറിതറി പയപ്പോഗലാം അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   24)

The Committee enquired whether the Board submits Annual Report, Budget
Report and Audit report to Government as per rules.  The witness replied that
steps are being taken to submit reports.  Hence the Committee recommends to
submit the above mentioned reports to the Government. 

സസസ്വീകേരറിച നടെപടെറി 

The Kerala Unorganised Workers’ Social Security Board  has informed
that  action  will  be  taken  to  submit  the  Budget  report  and  Audit  report  to
Government as per the conditions of Rule 30& 31.

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)   വകുപട  29-9-2022-ലല  ഇ 3/110/2017-
എല്.ബറി.ആര്.ഡറി. നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന
സമറിതറി പയപ്പോഗലാം അലാംഗസ്വീകേരറിച.)

ശറിപപ്പോര്ശ   (  ഖേണറികേ   25)

The Committee notices that rule 28 deals with cessation of membership and
it  is  mentioned under  Rule  28(3)  that  any member  aggrieved by the  order  of
cancellation of membership under sub-rule (2)  may prefer an appeal before the
Board within 30 days and the Board shall take decision on the appeal which shall
be intimated to the appellant and the decision on the appeal shall be final.  The
Committee  enquired  whether  it  is  necessary  to  include  a  time  limit  and  the
Committee recommends to include a time limit for taking a decision on the appeal
and amend rules accordingly. 

സസസ്വീകേരറിച നടെപടെറി

Necessary amendments have been made as per G.O.(P) No. 48/2022/LBR
dated 13-6-2022 (S.R.O. No. 611/2022-അനുബനലാം I ).

(ലതപ്പോഴറിലലാം  നനപുണദവലാം  (ഇ)   വകുപട  29-9-2022-ലല  ഇ 3/110/2017-
എല്.ബറി.ആര്.ഡറി. നമ്പര് കേതട  പ്രകേപ്പോരലാം ലഭദമപ്പോകറിയ മറുപടെറി  20-12-2022-ല് പചേര്ന
സമറിതറി പയപ്പോഗലാം അലാംഗസ്വീകേരറിച.)
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S.R.O. No. 156/2011

ശറിപപ്പോര്ശ   (  ഖേണറികേ   27  )

The Committee notices that rule 6(c) states that five eminent persons has to
be  appointed  from  civil  society  associated  with  the  field  of  Labour  Welfare,
Management, Finance, Law and Administration.  But by this S.R.O., only four
members  have  been  appointed.   The  Committee  enquired  the  reason  for  not
appointing a member from the Management category.  The witness replied that
steps are being taken to reconstitute the Board and at the time of reconstitution the
Department  will  ensure  the  presence  of  all  the  members  representing  each
category as envisaged in the rules. Hence the Committee recommends that while
reconstituting the Board in future, the Department must see that every category is
adequately given representation in the Board.

സസസ്വീകേരറിച നടെപടെറി 

സ.ഉ.(പറി)  നമ്പര്  72/2017/ലതപ്പോഴറില്  (എസട.ആര്.ഒ.  നമ്പര്  468/2017–  അനുബനലാം  III).
പ്രകേപ്പോരലാം  പുനനഃസലാംഘടെറിപറിച  പകേരള  സലാംസ്ഥപ്പോന  അസലാംഘടെറിത  ലതപ്പോഴറിലപ്പോളറി  സപ്പോമൂഹദ
സുരക്ഷപ്പോ  പബപ്പോര്ഡറില്   ലതപ്പോഴറിലപ്പോളറിപക്ഷമലാം  ,  മപ്പോപനജ് ലമനട,  ധനകേപ്പോരദലാം,  നറിയമലാം,
ഭരണനറിര്വ്വഹണലാം എനസ്വീ അഞട പമഖേലകേളറിലല പ്രഗല്ഭലരയുലാം ഉള്ലപടുതറിയറിട്ടുണട. 

(ലതപ്പോഴറിലലാം നനപുണദവലാം (ബറി)  വകുപട  30-4-2018-ലല ബറി1/205/2017/ലതപ്പോഴറില്
നമ്പര് കേതട  പ്രകേപ്പോരലാം  ലഭദമപ്പോകറിയ മറുപടെറി   12-9-2018-ല് പചേര്ന സമറിതറി  പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.) 

S.R.O. No. 140/2011 

ശറിപപ്പോര്ശ   (  ഖേണറികേ   29)

The Committee notices that the number of the S.R.O. is wrongly written as
140/2011 instead of 140/2012. Hence the Committee directs the Department to
issue erratum notification in this regard.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   30)

   The Committee also notices that in the preamble of this S.R.O. it is not
stated that the representatives from Finance and Law Department are substituted in
the place of  representatives  of  Finance  and  Law Departments  who  have  been
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appointed by S.R.O. No. 156/2011.  Hence the Committee directs the Department
to  clarify  the  name  of  the  category  of  representatives  to  ensure  proper
representation from all the categories.

സസസ്വീകേരറിച നടെപടെറി   (  ശറിപപ്പോര്ശ ഖേണറികേ   29, 30)

എസട.ആര്.ഒ. നമ്പര് 140/2011  എനതറിനട പകേരലാം  എസട.ആര്.ഒ. നമ്പര് 140/2012
എനട തറിരുത്തുനതറിപലകട സ.ഉ.(പറി)  നമ്പര്  6/2018/ലതപ്പോഴറില്   (എസട.ആര്.ഒ.  നമ്പര്
69/2018-അനുബനലാം IV) പ്രകേപ്പോരലാം തറിരുതല് വറിജപ്പോപനലാം പുറലപടുവറിചറിട്ടുണട. പ്രസ്തുത
വറിജപ്പോപനതറിലന അചടെറിച പ്രതറികേള്  9-3-2018-ലല ബറി1/205/2017/ലതപ്പോഴറില്  നമ്പര്
കേതട  പ്രകേപ്പോരലാം  നറിയമസഭപ്പോ  ലസക്രപടററിയററില്  ലഭദമപ്പോകറിയറിട്ടുണട.  സ.ഉ.(പറി)  നമ്പര്
72/2017/ലതപ്പോഴറില് പ്രകേപ്പോരലാം പുനനഃസലാംഘടെറിപറിച പബപ്പോര്ഡറില് സര്കപ്പോര് പ്രതറിനറിധറികേളുലടെ
വകുപ്പുകേള് കൃതദമപ്പോയറി പരഖേലപടുതറിയറിട്ടുണട. 

(ലതപ്പോഴറിലലാം നനപുണദവലാം (ബറി)  വകുപട  30-4-2018-ലല ബറി1/205/2017/ലതപ്പോഴറില്
നമ്പര് കേതട  പ്രകേപ്പോരലാം  ലഭദമപ്പോകറിയ മറുപടെറി   12-9-2018-ല് പചേര്ന സമറിതറി  പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.) 

S.R.O. No. 669/2013 and S.R.O. No. 31/2014 

ഖേണറികേ   31

The Committee notices  that  both these  S.R.O.s  are meant  for appointing
Additional Labour Commissioners to discharge duties and functions of the Chief
Executive  Officer  as  additional  duty  till  separate  Chief  Executive  Officer  is
appointed  under  sub-rule  (1)  of  rule  22  of  the  rules.   Hence  the  Committee
enquired whether separate Chief Executive Officer has been appointed as per rules.

ശറിപപ്പോര്ശ   (  ഖേണറികേ   32)

The  witness  replied  that  Additional  Labour  Commissioner  has  given
additional temporary charge as Chief Executive Officer.  Hence  the Committee
recommends to appoint Chief Executive Officer at the earliest. 

സസസ്വീകേരറിച നടെപടെറി   (  ശറിപപ്പോര്ശ ഖേണറികേ    32)

പബപ്പോര്ഡറിലന  ചേസ്വീഫട  എകറികേക്യൂടസ്വീവട  ഒപ്പോഫസ്വീസറുലടെ  അധറികേചുമതല   അഡസ്വീഷണല്
പലബര് കേമസ്വീഷണറപ്പോയ ശസ്വീ.  എസട.  തുളസസ്വീധരനപ്പോണട  നറിലവറില്  നല്കേറിയറിരറിക്കുനതട.
പബപ്പോര്ഡട  ജസ്വീവനകപ്പോരുലടെ  നറിയമനവലാം  പസവന  വദവസ്ഥകേളുലാം  സലാംബനറിച  ചേടങ്ങള്
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രൂപസ്വീകേരറിക്കുവപ്പോന്  പബപ്പോര്ഡറിനട  നറിര്പദ്ദേശലാം  നല്കേറിയറിട്ടുണട.  പ്രസ്തുത  ചേടങ്ങള്
രൂപസ്വീകേരറിക്കുന മുറയട   പബപ്പോര്ഡറിലന  ചേസ്വീഫട  എകറികേക്യൂടസ്വീവട  ഒപ്പോഫസ്വീസര് തസറികേയറിപലകട
മപ്പോതമപ്പോയറി നറിയമനലാം നടെത്തുവപ്പോന് കേഴറിയുനതപ്പോണട.

(ലതപ്പോഴറിലലാം നനപുണദവലാം (ബറി)  വകുപട  30-4-2018-ലല ബറി1/205/2017/ലതപ്പോഴറില്
നമ്പര് കേതട  പ്രകേപ്പോരലാം  ലഭദമപ്പോകറിയ മറുപടെറി   12-9-2018-ല് പചേര്ന സമറിതറി  പയപ്പോഗലാം
അലാംഗസ്വീകേരറിച.) 

എലാം. എലാം. മണറി,
തറിരുവനന്തപുരലാം,                                                                    അദദക്ഷന്,
2023  മപ്പോര്ചട  14.                                           സപബപ്പോര്ഡറിപനറട ലലജറിപസ്ലേഷന് സമറിതറി.



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

GOVERNMENT OF KERALA

NOTIFICATION

   

                       In exercise of the powers conferred by sub-section (1) of section 14 of the

Unorganised Workers' Social Security Act, 2008 (Central Act 33 of 2008), the Government of Kerala

hereby make the following rules further to amend the Kerala Unorganised Workers' Social Security

Rules, 2010 issued as per notification under G.O.(Ms)No.93/10/LBR Dated 10th August, 2010 and

    Labour and Skills (E) Department

G.O.(P) No.48/2022/LBR.  
   30th Idavam, 1197. 

Dated, Thiruvananthapuram, 13  th   June, 2022   

©
േകരള സർകാർ
Government of Kerala

2022

േകരള ഗസറ്
KERALA GAZETTE

അസാധാരണം
EXTRAORDINARY

ആധികാരികമായി  ്പസിദെപടുതുനത

PUBLISHED BY AUTHORITY

Regn.No. KERBIL/2012/45073
dated 05-09-2012 with RNI

Reg No.KL/TV(N)/634/2021-2023

വാല്ം 11
Vol. XI

തിരുവനനപുരം,
തിങള

Thiruvananthapuram,
Monday

2022 ജൂണ 20
20th June 2022

1197 മിഥുനം 6
6th Mithunam 1197

1944 േജ്ഷഠം 30
30th Jyaishta 1944

നമർ
No. 2028

S. R. O. No. 611/2022

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



published as S.R.O.No.800/2010 in the Kerala Gazette Extra ordinary No.1863 dated 11th August,

2010, namely:-

 RULES

1. Short title and commencement.- (1) These rules may be called the Kerala Unorganised

Workers' Social Security (Amendment) Rules, 2022.

(2) They shall come into force at once.

2. Amendment of the Rules.- In the Kerala Unorganised Workers' Social Security Rules,
2010,-

    (a) in rule 2, in sub-rule (1),-

    (i)  in clause (b),  for the words "the Kerala State Social  Security Board",  the

words "the Kerala State Social Security Board for Unorganised Workers" shall be substituted;

    (ii) in clause (k), the words "of the succeeding calendar year" shall be omitted;

 (b) in rule 3, for the words "Rules shall only be eligible for the benefits", the words

"rules only shall be eligible for the benefits" shall be substituted;

 (c) in rule 5,-

(i) in sub-rule (3), for the word "implemention", the word 'implementation' shall

be substituted;

(ii) in sub-rule (4), for the words and symbol "concerned scheme,", the words

“concerned scheme” shall be substituted.

(d) in Chapter III, for the heading “KERALA STATE UNORGANISED WORKERS'

SOCIAL SECURITY BOARD”, the heading “KERALA STATE SOCIAL SECURITY BOARD FOR

UNORGANISED WORKERS” shall be substituted;

(e) in rule 6.-

(i) in sub-rule (1), for the words and symbols, “the Kerala State Unorganised

Workers Social Security Board”, the words “the Kerala State Social Security Board for unorganised

workers’ ”  shall be substituted;
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(ii) in sub-rule (2), for the words “Scheduled Tribe or”, the words and symbol

“Scheduled Tribe,” shall be substituted;

(f) in rule 7,-

(i) in sub-rule (2),-

(a) for the words, letters and brackets “clauses (a) to (c)”, the words,

letters and brackets “clauses (a) and (b)” shall be substituted;

(b) for the word and symbol “nominated,” the words “nominated and”

shall be substituted;

(c) for the word “their”, the word “his” shall be substituted;

(ii) in sub-rule (5), for the word and symbol “term”, the word “term” shall be

substituted;

(g) in rule 8,-

(i) for sub-rule (1), the following sub-rule shall be substituted, namely:-

   “A member of the Board, other than an  ex-officio  member and a member

nominated under clause (e) of sub-rule (1) of rule 6, may by writing under his hand addressed to the

Chairperson shall resign his office at any time”;

(ii) in sub-rule (2),-

(i) for the words and symbol “reject the resignation letter,”, the words

“reject the resignation letter” shall be substituted;

(ii) for the words and symbol “receipt of resignation letter,”, the words

“receipt of resignation letter” shall be substituted;

(iii) in sub-rule (3), the words “receipt of” shall be omitted;

(iv) in sub-rule (4), for the words “Government regarding”, the words

“the Government within thirty days from the date of ”  shall be substituted;

(h) in rule 11,-

(i) in sub-rule (1), for the words “four months”, the words “three months”, shall

be substituted;

(ii)  in  sub-rule  (3),  for  the  word  “decide”,  the  word  “consider”  shall  be

substituted;
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 (i) in rule 15,-

(i) in sub-rule (1), for the words, brackets and letters “clauses (a) and (b)”, the

words, brackets letters and symbol “clauses (a), (b) and (e)” shall be substituted;

(ii) in sub-rule(2),-

(a) for the words and symbol “adjourn the meeting, to another date”, the

words “postpone the meeting to a date”, shall be substituted;

(b) for the words “the adjourned meeting”, the words “that meeting”

shall be substituted;

(c)  the words “irrespective of the number of members attending the

meeting” shall be omitted;

 (j) in rule 16,- in sub-rule (3), the words "a second vote or" shall be omitted;

(k) in rule 25,-

(i) in sub-rule (4) for the words “in a register”, the words, figure and letter “in

Form 1A appended to these rules” shall be inserted;

(ii) in sub-rule (7), for the words and symbol “decision on the appeal,”, the

words “decision on the appeal” shall be substituted;

(l) in rule 28, in sub-rule (3) for the words “The Board shall take decision on the

appeal which”, the words, figures and brackets “The Board shall take decision on the appeal within

90 (ninety) days from the date of receipt of the appeal and the decision” shall be substituted;

(m) in rule 29,-

(i) after the words “an annual report” the words “ending 31st March of every

year” shall be inserted;

(ii) after the existing sentence the following sentence shall be added, namely:-

    “The Government shall inturn submit the annual report along with audited

report before the Legislative Assembly before 30th of September every year.”.

(n) in rule 31, for the words “31st December of the next year”, the words “31st July of

every year” shall be substituted;
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(o) in the Forms, after the Form 1, the following Form shall be inserted

“Form 1A

[See rule 25(4)]

KERALA STATE SOCIAL SECURITY BOARD FOR UNORGANISED WORKERS
ADMISSION REGISTER

Sl.
No

Name and 
address of the 
members, 
Reg.No

Male/
Female

Age & 
Date of 
birth

Marital Status &
Name of 
Father/Mother/
Spouse

  Aadhar 
  No.

Name of employment
& monthly 
income(specify 
whether self 
employed/contract 
worker)

(1) (2) (3) (4) (5) (6) (7)

Name of 
nominees/
Dependants & 
Relationship 
with member

Name of Bank 
where 
contribution is 
remitted & 
Code  No. of 
Bank 

Date of issue 
of 
Proceedings  
& Identity 
Card

Details of 
enrollment under 
ESI/PF/other 
welfare schemes 

Initial of 
the  DEO

Remarks

(8) (9) (10) (11) (12) (13)

                 By order of the Governor,       
 MINI  ANTONY

                                                                     Secretary to Government.

Explanatory Note

(This does not form the part of the notification, but is intended to indicate its general

purport.)

The Government of Kerala have issued the Kerala Unorganised Workers' Social Security Rules,

2010,  as  per  the  notification  issued  under  G.O.(Ms.)No.93/10/LBR Dated  10th August,  2010 and

published as S.R.O No.800/2010 in the Kerala Gazette Extraordinary No. 1863 dated 11th August,

2010.  The Subordinate Legislation Committee (2016-19) after scrutiny and detailed examination in its

fourth report pointed out certain mistakes and recommended suitable amendments in the said rules.

The Government have now decided to amend the said rules accordingly.

The notification is intended to achieve the above object.
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GOVERNMENT OF KERALA

NOTIFICATION

   

                  In exercise of the powers conferred by sub-section (1) of section 14 of the

Unorganised Workers' Social Security Act, 2008 (Central Act 33 of 2008), the Government of Kerala

hereby notify that the earning of a 'self-employed worker' under sub-section (k) of section 2 of the

    Labour and Skills (E) Department

G.O.(P) No.52/2022/LBR.  
   2nd Mithunam, 1197. 

Dated, Thiruvananthapuram, 16  th   June, 2022   
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Unorganised Workers' Social Security Act, 2008 (Central Act 33 of 2008) shall be Rs.400/- per day and

'wage worker' under sub-section (n) of section 2 of the said Act, shall be Rs.11250/- per month.

                 By order of the Governor,       
 MINI  ANTONY

                                                                   Secretary to Government.

Explanatory Note

(This  does  not  form part  of  the  notification,  but  is  intended to  indicate  its  general

purport.)

The  Government  of  Kerala  have  decided  to  notify  the  monthly  earning  of  a

'self-employed worker' and 'wages worker' as per the Unorganised workers' Social Security Act, 2008

(Central  Act  33  of  2008)  based  on  the  minimum  rate  of  wages  fixed  in  the  State  as  per

G.O(P)No.196/2016/LBR dated 21st December, 2016 for category (E) and (C) respectively.

The notification is intended to achieve the above object.
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section 6 of tho Unorganised Workers' Social Security Act, 2008 (Central
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Wor{<ers' Social Security Rules, 2010, the Govemment of Kerala hereby

re-constitute the Kerala State Unorganised Workers' Social Security Boand

consisting of the following mernbers, namely:-
PRINIED AND 

'IJEUSHED 
BY THE S(JPENNTENDENT OF COVERNMENT FIESSES At THE
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I. l. Minisrcr for labour and Excise .. Chair Person,
ex-oflicio

2. Additional Chief Secrctary to .. Mernber Secretary
Government, l,abour and Skills ex-officio.
Department

II. Representetives from Unorganised Workers

1. Srj K. P. Sahadevan,
A. K. G. Nagar Housing Colony,
South Bazar, Kannur.

2. Smt. K. P. Mary, .. (Woman)
Mundaplakkal, Manakkad P. O,
Thodupuzha.

3. Smt. Sonia George, .. (Woman)
SEWA Unio4 K.R.A.D. 47, '

Kuthiravattom Road,
Kunnumpuram,
Thiruvananthapuram.

4. Sri V A. Murukan, .. (SC/ST/Minonty
. Valuppa.llil Veedu, Community)

Adriyarmoor,
Kadampazhipurarr
Palakkad.

5. Smt. K. K. Pushpavally.
V. V. L. R. Residents Association,
House No. I 10, Kamaleswaram,
Manacaud P. O.,
Thiruvananthapuram.

6. Sri Jose VimalRaj,
'Seenai'. Koyivila P. O.,
Kollam.

7. Sri B. Sivaji Sudarsanan,
Mazdoor Bhavan (BMS Office),
Asramam Road, Chinnakka&.
Kollam.
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III. Representrtives from Employers of Unorganised Workers

l. Sri T. V. Vinod,
Managing Director,
Kerala Artisans Development
Corporation Limited.
Vanchiyoor, Thiruvananthapuram.

2. Sri V. Gooinadhan.
Sarco Traders, Mangad,
Kalliasseri P O., Kannur.

3. Sri S. Devarajan,
Ragam Collections,
Anchal P O., Kollam.

4. Sri M. Khalid, (SC/ST/MinoriE
2/189, 'Be Happy', CommunitJ)
Kalaiipparambu, Nallalam,
Kozhikode.

5. Smt. Geetha Sasidharan, .. (Woman)

'Aiswarya', Manchadi,
Mungodu P.O., Peyad.

Thiruvananthapwam.

6. Sri Aryanadu Mohanan,
'Chaitmm', T. C. 55/65 (6),
Kairali Nagar, Kairnanarn,
Thiruvananthapuram.

7. Smt. Bindu, C., .. (Woman)
M/s Granite Udyog, KINFRA,
Seethamgoli, Mayppadi,
Kasargod.

IV. Representrtives from Kerala Legislative Assembly

l. Sri P. Unni. MLA.
'Ayilyam'. Kadangode.
Karilgarapully P. O.,
Palakkad.
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2. Sri E. T. Tyson Master, MLA,
'Elanjikkal',
Kunnathu Parakkal, Kava p. O.,
Kodungallur, Thrissur.

V. Representatives of eminent persons from civil society essociated
with the field of Laborrr Welfare, Manegement, Finance, Law
and Administration

l. Adv. M. Rahmathulla, .. (Labour Welfare/SC/
'Nilaw', Manjeri p O., STA4inoritvMalappuram. Communig

2. Sftt. c K. Lalithakumary .. (Management/Woman)
T. C. 6/976 (1), padayani Road,
Velam Vilakam, Vat tiynrkaw,
Thiruvananthapuram.

3 !l a. Siyawdeen, .. (Finance)
7/1005,'Sareen',
Kunduvara Road, Chernbukkavu,
Thrissur.

4. Smt. C. S. Sujatha, .. (Adminisrratior/
A. G. Bhavanam, Vallikunnu, Woman)
Alappuzha.

5. Adv. B. Rajendran, .. (Law)
'Rarari', Muttam p O.,
Haripad, Alappuzha.

VI. RepresentNtives from State Government Deprrtments
1. Sri K. Biju, I.A.S..

labow Commissioner,
Thozhil Bhavan, Vikas Bhavan,
Thiruvananthapuram.

2. Smt. K. M. Leelamany,
Additional Secretary to Governmenq
Social Justice Department,
Govemment SecreLrriat,
Thimvananthapuram.
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3. Sri D. Lal,
Joint Secraary to Govemment,
Labour and Skills Department,

Government Secretariat,

Thinrvananthapuram.

4. Sri G Sree,ni,

Dcputy Secretary to Govemment,

Finance Depanment,

Government Secretariat,

Thiruvananthapuram.

5. Sri S. A. Sajeev,

' Joint Secretary to Government,

Law Departnent,
Government Secr€tariat,

Thiruvananthapuram.

6. Sri M. Rajesh Kumar.

Deputy Secrctary to Govemment,

Local Self Government DePartment,

Government Secr€tariat,

ThinrvananthaPurarn.

7. Sri K Moide€nkutty,

Managing Director,

. . Kerala State Handicapped Persons'

Welfare CorPoration, Poojappur4

ThiruvananthaPuram.

The term of the Board shall be three years from the date of
publication oJ this notification.

By order of the Govemor,

' Tot"t Jose,

Additional Chief Secretary to Government.



Erphnrtory Note

(Ihis does not form part of the notification, but is intended to indicate
its general purport.)

The term of lhe Kerdta State Unorganised Workers' Social Securitv

P"":1 ,::l_rtjtlted as per notification issued under c. O. @s)No.29/2011/LBR dated 25th February. 201I and pubished as S.R.O.
No. 156/2011 in the Kerala Gazette Extraordinary No. 433 dated 25th
Febnrary, 20ll has expired. Government have now decided to re-constitute
the said Board.

The notification is intended to achieve the above object.
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GOVERNMENT OF KERALA

Labour and Skills (B) Deprrtnent

ERRATUM

G. O. (Ms.) No. 6/2018/LBR.

D a t e d, T h i r uv a n a n I h a p u r a m,,2 l!!-!!!!!!v' LlJ t' 14rh Makaram. 1193.

'S. R. O. No. 69/201E.-In the notification issued under
G. O. (Ms.) No. 29/2012/LBR dated lTth February, 2012, and published
as S. R. O. No. 140/201 1 in the Kerala Gazette Extraordinary
.No.415 dated lst March, 2012 /or S. R. O. No. 140/2011 read
-S. R. O. No. 140/2012".

By order of the Govemor,

Tov Jose,
Additional Chief Secretary to Government.

3J448/2018/Sn 5.
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Explrnatory Note

(Tlris does not fonn part of the erratum, but is iritended to indicate its
general purport.)

The Subordinate Legislation Committee (2016-19) in its fourth r€pon
have directed to correcr the typographical error that crept in the
S. R.O. Numb€r of dre rptification issued und€r G O. (Ms.) No. ZgD}lylBR
dated lTth February,.2012 and published as S. R. O. No. 140/2011 in the
Kerala Gazette Extraordinary No. 415 dated lst March,2012. Accordingly,
the Government have decided to correcl the said misiake through
an erratum.

The erratum is intended to achieve the above obiect.
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